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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
N PRINCIPAL BENCH, NEW DELHI.
,& . .
Regn.No. 1v/;¢r 427/91 Date of decision: 6,3,19892
£A-836/01,and

3. 0A=1535/91

1, ghri’ Ombir Singh )
% Shri Prashadi Lal o) ... Applicants
3, Shri Gora Dassadofy)

Versus -~ .7,
Union of India through
the Secretary, .o.. Respondents
Ministry of I & B & :
Cthers
For the Applicea ts veeos Shri- T.C, Aggarwal, Advocate
For the Responde ts veeo Smt, Raj Kumari Chopra, Advocate
CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J}

The Hon'ble Mr. D.K.Chakravorty, Administrative Member

1, Whether Reporters of local papers may be allowed
to see the Judgment? 276¢ :
2. To be referred to the Reporters or not? %JTD_
JUDGMENT
e [ZIV

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

As common guestions of law are involved in thess
applications, it is proposed to deal with them in a comman
judgement,

2. The applicants in these abpliCations Fzve worked as
casuzl labourers in the D}rectorate of Advertising & Visual
Publicity under the Ministry of Information & Broadcasting,
They are aggrieved by the impugned orders of their termimation
G |
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and have sought for their reinstatement,
and~consequéﬁtial benefite,
2, The applicant

worked as Clascs IV employee fiom 2,4,79¢

regular isaticn

in CA=427/91 has stated that he has

6 to 31,12,1S90

JiLth some bresks in between. The applicant in 0A-836/97

has statad that he has worked from 30,5,
emnloyes,

they have uworked continuoﬁslf from 1982,

1989 =g Class 1V

The zoplicantsin CA-1535/91 have stated that

4. The respondents have denied the above version of .

the apnlicants, Abcording to them, the

applicants in

thece zoplicatians have not worked For 240 days in tuo

consecutive years.

documentary evidence in support of their ver sion,

stand is that ths epplicants were engaged

from time to time,

However, they have not produced any

Their

as dalily-uagers

5. ~ The applicants have contendesd thet the respondents

have retained the services of several gersons junior to them,

6. In CA-427/91, an interim order u=as passed on 19,2, 91

directing resoondent No,1 (Ministry of [Information & Broad-

Casting) to engage the applicant as casual labourer if

-

yacancies are sveilable in =zny of their

of fices,in preference

to his juniors, 1In 0A-836/61, an interim order ues nassed

on 11.4.1981 directing the respondents| to maintain status gug

as regards the continuance of the applliicant as a casual

zs of that dete,

1l ahourer

CA-1535/91,

No imterim order was passed in

-o.-3oo’
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7; Je have cérafully gone through the records of
. \\ B .
&

tﬁese.cases'and have cocnsidered the rival contentions,
The guesticn relating to the regularisation of the j

sgrvices of casual employses of the Ministry of Informagtion

and Broadcasting has been considered at lpngﬁh in the
judgement of this Tribunal dated 5.3.7991 in OA-?OSS/SO
'(Shri Nand Kishore & Others Vs, Union of india through

the Secretary, Ministry of Information & Broadcastiné &
Another). In the said judgenent, the Tribunal has
expressed the opinicn that the applicants who had worked
for more than two years as casual labourers, dessrve to

be considered for regularisation of their services,
ignoring the artificial breaks in their service, In this
reépect, the Tribunal followed its esarlisr decision ir

n,?, Tivari & Others Vs, Union of India & Another, _1990 (3)
SL3 (CAT) 94 and Raj Kemal & Others Vs, Union of India,
1090 (2) SLJ (CAT) 169 to which both of us-are parties, In
Raj Kamal's case, we had held thatifof the purpose of
regularisation of casual labourers, the Union of India
should be treated as a single unit, The Tribunal rejected
the contention of the respondents that the PublicatiAns
"Division in uwhich the applica ts had worked, could not
provide employnent to them, Following the ratio in Raj
Kamal's case, Nand Kishore's case vas ?isposed of uwith

certain ordesic and directions which are equally relevant

for the disposal oFC;Zi/igplications before us,
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£, Accordingly,; the applications are diéposed of

with the following orders and directions

(1)

(1)

(iv)

’

. | o

Ug direct that such of those applicants whose

services have been terminates

d, shall be

re-engaged as casual labourers in the regular

vacancies in the postsof Gro
in the Ministry onInFormati
including its offices in Del
their ?egularisation_in euch
In case, no vacancies exist
1 &8 and its offices in Del
should be.adjusted against t
Group }0' staff ig oﬁher mir
attached/subordinate of fices
accordance with the scheme L

\
mentioned in para.?2iof the j

Kamal's casa.

The respondents are directed

recruits as casual labourers through Employment

Exchange or othervise, overl

up D! arising j
on and RBroeadcasting,
hi and consider

vacanclas.

E N

in the Ministry of
hi, the'apﬁlicants
he vacancies of
istries/dep;rtments/
for aopointment in
o be .prapared,as

udgement in Raj

nof to induct fresh

ooking the praferen~

+tial elaims of the apolicants,

The emolufnents to be given to the apolicents

£ill their regularisation, |should be strictly

in accordance with the orders and instiuctions

issued by the Department of]

g

Parsonnel & Training,

-
ce vede o




r”\f‘.ter theitr regularisation, they shall be
paid the ssme nay and allouances as admissible
to regular employees belonging to Group 'D'A
categoTy.

(v) The interim orders passed in the cases mentioned

$ove, are hereby made ahsolute,

a, The applications arse disposed of on the above lines,
a The respondents shell comnly uwith the above directions

within a period of three months from the date of communication
of this order. There will be no order as to costs.

Let a copy cf this order be placed in all the three

<o -

RN

cace files.

e B ”'f_')lo_\flgl’
(0. K, Chakravor Q{y) (P.K, Kartha)
Administrative Member Vice-Chairman(Judl,)




